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i^eu Delhi, this the 24th day of 0uly,ig95

Hon'ole ohri O.P. Sharma, Hember^3)

Hon'ols Shri H.K, Ahooja, fiember (m)

Ohri _^ipin Kumar,
s /□ D d ut a 5 i ng h ,
r/o BI/40, Budh i/ihar,
Delhi,

• • •

3y advocate; ihri Surinder Singh

c

■  pplic;

Us ,

1. Chief Eng ineer( laF) ,
Govt, of Delhi,
Floor Contral(I cc F),
4th Floor loBT Building,
Kashmere Gate,Delhi,

2, The Executive Engineer,FCD II
Govt, of Delhi,
Amarpark near Dakhim,
New Delhi, ... Responaanto

0 R U E R (UH^L)

Hon'ble ohri 3.P. Ohvrma, i''iember(3)
1 ha petitioner has in this Q.'i. a.^ssailad the

order at innexure uith regard to appointment of Driver
on sane- ion basis _ trade test for HNU, h notice uas issued
to the respondents and on earlier occasion Ms. Dyotsna rhsushik
appeared but no reply has been filed. De are considering
the rnntter on admission, Ue find that the applicmt could not
be considered for appointment as Dr iver as he has ftilea

to qualify in the trade test, et this stage, the Is-mad

counsel says that he uants to uithdrau the application,
•he applic tiin is, therefore, dismissed as uithdraun.
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